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THE MINISTER OF STATE IN
" THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHR1 NIHAR RANJAN
1.ASKAR) : (a) Yes, Sir.

(b) A statement is laid on the
Table of the House [Placed in libray
Sec No. LT—8708/84.

(¢) As this is an exclusive Indian
Exhibition, there is no participation
by other countries.

(d) Shri K. Vijayabhaskara Reddy,
Union M:nister of Shipping & Tiuns-
port inaugurated the exhibition. The
exhibition is from 15th August to
14th September, 1984.

(¢) and () Since the exhibition is
still in its initial phase, it 1s too ecarly
to assess the result thereof.

Froblems Faccd by klandloom Weaving
Societies in Kerala

*4681. SHRI V. S. VIJAYARA
GHAVAN : Will the Minister  of
COMMERCE be plecascd 1o state :

(a) whether Government are
aware of the problems bcing faced Ly
the handloom wcaving socicties in
Kerala due to the non-availability of
yarn and other things at controlicd
rates ; and

. (by if so, the steps taken to ensure
the regular supply of these essential
items at controlled rates ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) There is no
control on yarn prices. The prices,
of yarn, particularly of Jower counts,
have gone up due to sharp increase in
cotton prices.

(b) In order to ensurc regular and
systematic supplics of yarn to the
handloom sector at reasonable priccs,
Government of India huve tiken a
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number of measures, which inter.alia,
are as follows :

(i) Statutory obligation has
been imposed on all spinn-
ing mills wereby they
should pack at least 50 per
cent of their marketable
yarn in the form of hanks
of which 85 per cent should
be in counts 40s and below.

(1i) State Governments have
been reguested to pool hank
yarn produced by the co-
operative Spinning mills
belonging to the National
Textile Corporation, State
Texiile  Corporation for
captive use in the handloom
sector,

viet)  The National  Textile
Corporation has agreed to
supply yurn to the organi-
sed sector of  handloom,
namely, <Cooperatives and
State Handloom Dcvelop-
ment Corporations at mill-
gate prices and the State
Governments have been asked
to take advantage of this
offer,

(iv) The National Handloom
Development Corporau'on,
whi:h has been set up
recently, has, as one of its
main Objecctives, procure-
ment and supply of yarn to
the handloom weavers
through the State Govern-
ments, It also proposcs to
sel up varn depots at
various places in the coun-
try. s first depot has
started werking at Gauhati.
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Help to Cotton Textile Industry to Meet
Its Requirements of Essential

Materials

Raw

4683, SHRI ARJUN SETHI :

Will the Minister of COMMERCE
be pleased to state R

-(a) whether  Government have
decided to help the cotton textile in.

dustry to meet its requirements  of
essential raw materials :

_(b) if so, the details regarding the
policy of Government ; and

' (c) the number of cotton bales
likely to be imported ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LA.SKAR (a) (0 (c) Government
reviews the situation with regard to
raw material availability to the cotton
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textile industry from time to time
and appropriate remedial measures are
taken considering the prevalent circum-
stances. However, there is no pro-
posal for import of cotton at present.

Breach of Law by Air India’s inflight
Magazine ‘Namaskaar’

4684. SHRI SANAT KUMAR
MANDAL : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether his attention has been
drawn to the advertisement by (he
Bensen and Hedges International Mild
Cigarette (Luxury Mild Brand) publis-
hed at the last cover page of Air-
India’s inflights magazine ‘Namaskaar’
July-August 1984 issue where the usual
statutory warning ‘Cigarette Smoking
is Injurious to Health’ has not been
printed ;

(b) whether a similar  omission is
also noticed in thc advertisement for
555 State Express cigaretie in the
same journal ;

(c) ifso, the reasons for this
breach of law of the land ; and

(d) the action he proposcs to take
for printing these advertisement in the
present form in Air-India’s Journal ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (SHRI
KHURSHEED ALAM KHAN) :
(a) and (b) Yes, Sir,

(c) and (d) The matter is under
examination,

Procedure for Taking Pension by Ex-
Servicemen

4685. SHRI A.K. ROY : Wil
the MINISTER OF DEFENCE b:
pleased to state :





